3.

L [T —= mewws SHYSIUES HIUST D€ coNtained in a big single envelope. On the said
Big single envelope the name of the article must be mentioned clearly for which quotation/quotations
has/have been called. -

The name of bid i.e. Technical or Financial as contained in both these envelopes must be mentioned on
both the envelopes separately.

Technical documents to be submitted alongwith tender:
e TeNis fo be submitted alongwith tender:

(a) Physical EMD as demanded in the form of FDR/Bank Guarantee having validity of 45 days beyond the
final validity of bid (i.e. 90 + 45 =135 days)

(b) Copy of certificate regarding non - depositing of EMD and registration status etc. if exemption is
claimed.

(c) Copy of PAN number.

(d) Copy of CST/VAT/TIN registration certificate.

(e) Copy offilling of VAT Return for the Financial Year 2016 - 17 OR Current Sales Tax Clearance Cetrfificate.
(f) Non - blacklisting certificate. (as per condition mentioned below)

(9) Document mentioning therein the Guarantee/Warranty of the product/item against manvufacturing
defect atleast for minimum period of one year and must mention the said period in the Technical Bid (if
any).

The tender must be accompanied with sample of the item. Without sample of the item, tender shall not be
considered. The sample should be submitted at Purchase Cell, Room no. 214, 27 floor, Tis Hazari Courts,
Delhi.

Each sample should be marked and numbered by the firm, clearly visible, failing which the sample may
not be considered.

The financial bid/bids of only. those tenderer/tenderers shall be considered who are eligible and qualified in
their technical bid.

“IN CASE THE EMD OF BIDDER IS LYING IN THIS DEPARTMENT FOR ANY PREVIOUS SUCCESSFUL OR
UNSUCCESSFUL TENDER, THE SAID EMD SHALL NOT BE CONSIDERED WHILE EVALUATING THIS TENDER. ONLY






